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llahabad, this the 22ad day "L.'

Hon’blaﬁﬂr. Justice Khem Raran¢'?idu¥'”‘“hfﬁu
) Hon’ble Mr. K.S.Menon, nambarwh. f

—c

1.  Abhinay Srivastava, aged about 39 years, Son of
Late A.S. Srivastava Resident of 16D/5C, Prayag
Street, Allahabad. Presently posted as Programme
Executive at All India Radlo,.hllahabad.

2% Mansha Ram Yaduvanshi, aged about 42 wyears, Son
of Shri Deri Lal, Resident of C-12, Akashvani
Colony, Rampur. Presently posted as Programme
Executive at all India Radio, Rampur.

--Applicants.

(By Advocate : Shri S. Narain)

Varsus

0 The Union of India.through the Secretary, Ministry
of Information and Breoadcasting, Government of
India, New Delhi.

il The Director General, All India Radio, Prasar
Bharati (Broadcasting Corporatian of India), New
Delhi,

3% The Station Director, All India Radio, Prasar
Bharati (Broadcasting Corporation of India),
Allahabad.

4. The Station Director, All India Radio, Rampur U.P.

5. shri Digambar Singh, Farm Radio Reporter, A.I.R.,
Lucknow-U.P.

6. Shri Ragit Sinha, Transmission Executive (G&P),
A.I.R. Patna (Bihar).

[ Shri Satyavrat Singh, Farm Radio Reporter, A.I.R.,
Mathura.

8. Shri N.S. Raghuvansh, Farm Radlce Reporter, A.I.R.,

Faizahad, U.P.

.Respondents.
(By Adveocate :5hri §. Singh)
O RDER
By Hon'ble Mr. Justice Khem Karan, V.C.

Learned counsel for the applicant has stated that has

client has given latest seniority list dated 26.4.2007 of



::AE'J. nal All India -”"ﬂ ty Jdat

: rﬂepnrt rs and E‘iald Rapar er ‘h}@ him, in whick

ui!‘ ‘the applicant has more or less J-ﬂrm ¢ ;ﬁ y beer
1:5 this eligibility 1list is to lmi ,Jf tﬁ,.
applicant may not remain aggrieved and the arﬂ iti :
dismissed as such. what he says is that 11
respondents are changing the stand off and on, so it = hould
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be ascertained as to whether principles given in letter
dated 9.6.1999 (Annexure-7) have been followed or not.

2. Learned counsel for the respondents states that it is
stated in the provisional eligibility list that principles
given in order dated 18.9.2006, have been followed. Copy
of this order dated 18.2.2006 has alszao bheen placed before
us for our perusal. But counsel for the applicant says
that his relief 1s that principles mentioned in OM dated
9.6.1999, should he adhered tao, in preparing the
eligibility list and order dated 18.9.2006 is silent on
that point.

3o Matter -appeara to have come to an end with the
issuance of eligibility list dated 26.4.2007 of which the
applicant 13 not aggrieved. Whatever, the principles might
have been followed in preparing this list of 26.4.2007, the

appiicant i1s not aggrieved of the list.

4. We are of the view that the OA has becone infructuous
after 1ssuance of fresh eligability list dated 26.4.2007,
which, according to the applicant, 13 to his satisfaction.
So¢ the OA 1s dismissed as infructuous. In c¢ase the
respondents 1ssue any fresh list disturbing the position of

the applicant, the applicant shall be free to approach this

Tribunal. \:\‘V’ ¥ -

Membar-A q,-..’b Vice-Chairman
RKM/
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